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[Transla tion] 

LPG Agencies 

806. DR. SATYANARAYAN JATlA :Wil l  the PRIME 
MINISTER be pleased to state : 

(a) the names of places in Madhya Pradesh for 
whlch advertisements for allocating LPG agencies 
appeared during the last three years; 

(b) the reasons for not setting up LPG agencies 
there so far; and 

(c) the location-wise details of inclusion of such 
places in marketing plan, advertisement and the dates 
of ~ntsrview? 

THE MINISTER STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU): 
(a )  to ( c ) .  During the last three years. 179 LPG 
distributorships were advertised in Madhya Pradesh by 
the Oil Marketing Companies. Interviews were completed 
by the Oil Selection Board in 80 cases, out of whlch 58 
distributorships have already been commissioned. 99 
cases were reported pending with the Oil Selection 
Board for conducting interviews. 

Grant of Full Pay Leave 

807 SHRI RAM NAlK . Will the PRIME MINISTER 
be pleased to state . 

(a) whether the Government of lndla IS aware that 
Government of Maharashtra grants full pay leave to 
thelr employees for treatment of serious illness due to 
T.B Cancer, Leprosy, Paralysis etc; 

(b) whether Government of India grants s ~ m ~ l a r  
fac~lity to thew employees: 

(c) if so, the details of Government order under 
whlch it IS granted, and 

(d j  11 not, whether the Government of lndla would 
also conslder to grant the above facility to their 
employees' 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI S R 
BALASUBRAMONIYAN) la)  The Government of lnd~a 
does not monltor the servlce Rules of the State 
Governments However, a copy of the relevant rules of 
the Maharashtra Govt IS presently available with the 
Department of Personnel 8 Trammg 

Ib i  and fc) Extracts of Rules embodled In the 
Central CIVII Servlces (Leave) Rules. 1972 relatmg to 
the treatment of varlous illnesses (lncludlng T.B , Cancer 
etc I are glven In the enclosed statement 

fd j  The Fourth Central Pay Commission had 
observed that "The ex~st lng  leave rules are quite 

comprehensive and do not require any major 
modifications." Also, the Conditions of service of the 
Central .Govt. employees are presently under 
consideration of the Flfth Central Pay Commission. There 
Is, therefore, no proposal at present to review the Leave 
Rules to grant any extra facility. 

STATEMENT 

31. Leave not due 

'[(I) Save in the case of leave preparatory to 
retirement, leave not due may be granted to a 
Government servant in permanent employ or quasi. 
permanent employ (other than a mllitary officer) limited 
to a maximum of 360 days during the entire servlce 
on medical certificate subject to the followlng 
conditions . 

(a) the authority competent to grant leave 1s 
satisfied that there is reasonable prospect of 
the Government servant returning to duty on 
its expiry; 

(b)  leave not due shall be llmlted to the hall-pay 
leave he is likely to earn thereafter; 

(c)  leave not due shall be debited against the 
half-pay leave the Government servant may 
earn subsequently.] 

(1-A) Leave not due may also be granted to such 
of the temporary Government servants as are suffering 
from TB, Leprosy. Cancer or Mental illness, for a perlod 
not exceeding 360 days durlng entire servlce, subject 
to fulfilment 01 ~ 0 n d i t l 0 n ~  In '[ clauses (a) to (c)  of 
sub-rule (1) ] and subject lo  the followlng conditions, 
namely :- 

( i )  that the Government servant has put In a 
mlnlmum of one year's servlce, 

(ii) that the post from whlch the Government 
servant proceeds on leave is likely to last 1111 
h ~ s  return to duty, and 

(lii) that the request for grant of such leave IS 

supported by a medlcal cert l f icale as 
envisaged In clauses (c) and (d) of sub-rule 
(2) of Rule 32 

(2)(a) Where a Government servant who has been 
granted leave not due resigns from setvlce 
or at h ~ s  request permltled to rellre voluntar~ly 
without returning to duty, the leave not due 
shall  be  cancelled, hls reslgnation or 
retirement taklng effect from the date on whlch 
such leave had commenced, and the leave 
salary shall be rocovered. 

-- -- --.-. - 
1 Subst~luled vrdo Q 1 , Depl of Per 6 Trg . Nollficahon No 

11012/1185.1 E (I) dated the 6th June. 1988, publ~shed 
as Q S R No 476 In Ihr Oazettr of India, dated the 
18th June. 1988 and lake8 rf lrct from the 18th June. 
1888 
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(b)  Where Government servant who having 
availed himself o l  leave not due returns to 
duty but resigns or retires from service before 
he has earned such leave, he shall be liable 
to refund the leave salary to the extent the 

4 leave has not been earned subsequently : 

Prov~ded that no leave salary shall be recovered 
under clause (a) or clause (b) 11 the retirement IS by 
reason o l  i l l -health incapacitating the Government 
servant lor further servlce or in the event of his death: 

' [Prov~ded further that no leave salary shall be 
recovered under c lause ( a )  or c lause (b ) ,  11  the 
Government servant 1s compolsor~ly retlred prematurely 
under Rule 48 (1 )  (b) of the Central C i v ~ l  Servlces 
(Pension) Rules, 1972, or IS retlred under Fundamental 
Rule 56 (1) or Fundamental Rule 56 (I)] 

32. Extraordinary leave 

(1 )  Ex t raord~nary  leave may b e  granted to a 
Government servant (other than a mihtary offlcer) in 
speclal clrcumstances 

f a )  when no other leave IS adm~ssible 

ib l  when other leave IS admlsslble, but the 
Government servant applles In wrltlng for the 
grant of extraordlnary leave 

(2) Unless the Pres~dent In vlew of the exce ~ona l  
clrcumstances of the case otherwise determine no  "I Government servant, who IS not In permanent e ploy 
or quasi-permanent employ,  shal l  be granted 
extrord~nary leave on any one occasion In excess of 
the follow~ng I ~ m ~ t s  - 

three months' where the Government servant 
has  competed  ' [ o n e  year s continuous 
servlce] on the date of expiry of leave of the 
k ~ n d  due and admissible under these (a) and 
h ~ s  request for such leave 1s supported by 
a medical certlflcale as requ~red by these 
rules. 

Deleted. 

e~ghteen months, where Government servant 
who has completed one year's contmuous 
servlce IS undergomg treatment for- 

( I )  Pulmonary tuberculos~s or pleurlsy of 
tubercular  o r lg ln ,  ~n a recogn lsed  
sanatorium. 

NOTE-The concession of extraordlnary leave up to 
e lgh teen  months  sha l l  b e  admlss lb le  a lso to a 
Government servant suf fer~ng from pulmonary tuber 
culosls or plecurlsy o l  tubercular orlgln who recelves 
treatment at h ~ s  r e s ~ d e n c e  under a tubercu los~s  > 

.. ._._" , . ^_ I______ , . . _______  _-.-.. --- 
1 Subst~luted, vrds G I D P & A R , Nol~flcat~on No P 

1101211177 E I V  ( A ) ,  dated the 21st November 1979 

2 Deleled, v& G I . D P 6 A R , Nobficat~on No P 1 l O l ! l i  
77.E I V  ( A )  dated tho 2161 Novrmbe~ 1979 

specia l is t  recogn ised  as  s u c h  b y  t h e  S ta te  
Adiministrative Medical Officer concerned and produces 
a certilicate signed by that specialist to the effect that 
he is under his treatment and that he has reasonable 
chances of recovery o n  t h e  exp i t y  of the  l e a v e  
recommended. 

(i i) tuberculosis of any other part of the body 
by a qualified tuberculosis specialist or a 
Civil Surgeon or Staff Surgeon; 

0 r 

(i i l) leprosy in a recognised leprosy institution 
or by a Civil Surgeon or Staff Surglon or 
a specia l is t  i n  leprosy hosp l ta l  
recogn ised  as  s u c h  by  t h e  S ta te  
Admlnlstratlve Medical Officer concerned. 

'(iv) Cancer  o r  for menta l  i l l ness ,  i n  an  
lnstitut~on recognlsed for the treatment of 
such disease or by a Civil Surgeon or 
Staff Surgeon or a specia ls t  i n  such 
disease 

twenty- four  months,  where the  leave 1s 
required for the purpose of prosecuting 
studies certified to be in the publ~c interest, 
provided the Goverment servant concerned 
has comple ted  th ree  year 's  con t inuous  
service on the date of explry of leave of the 
klnd due and admissible under these rules. 
includmg three months' extraordlnary leave 
under clause (a).  

Where a Government servant IS granted 
extraordinary leave In re laxal lon o f  the 
provisions contained in clause (e )  of sub- 
rule (2), shall be requrred to execute a bond 
in form 6 under tak ing to  re fund  to  the 
Government the actual amount of expenditure 
Incurred by the Goverment dur~ng  such leave 
plus that incurred by any other agency wlth 
interest thereon In the event of his not 
returnmg to duty on the explry of such leave 
or qultlng the servlce before p e r ~ o d  ot three 
years after return to duty 

The bond shall be supported by suretles from 
two permanent Government servants hav~ng  
status comparable to or h~gher  than that of 
the Government servant 

( 4 )  Government  se rvan ts  b e l o n g ~ n g  to  the  
Scheduled Castes or the Scheduled Tr~bes may, for tne 
purpose of attending the Pre-Exam~nat~on 

44. Special  disabi l i ty leave tor  in jury  intent ional ly 
inf l icted 

( 1 )  The authority competent to grant leave may gr In1 
specla l  d ~ s a b l l l t y  leave to  a Government  serv i ln t  
-- - .- 
1 Inserted vtde G I . D P 6 A R Nolrf~cat~on No P 10:;' i 

77.E. IV  ( A ) ,  dated me 21st November. 1979 
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(whether permanent or temporary) who is disabled by 
Injury intentlonally inflicted or caused in or In 
consequence of the due performance of his official duties 
or in consequence of his official poslion. 

(2) Such leave shall not be granted unless the 
disability manitested ifself within three months of the 
occurrence to which it is attrlbuted and the person 
disabled acted with due promptitude in bringing it to 
notice : 

Provided that the authorlty competent to grant leave 
may, if it is satisfied as to the cause of the disability, 
permit leave to be granted in cases where the disability 
manifested itself more than three months after the 
occurrence of its cause. 

(3) The period of leave granted shall be such as is 
certified by an Authorised Medical Attendant and shall 
in no case exceed 24 months. 

(4) Special disability leave may be combined with 
leave of any other kind. 

(5) Special disability leave may be granted more 
than once if the disability is aggravated or reproduced 
in similar circumstances at later date, bul not more 
tham 24 months of such leave shall be granted in 
consequence of any one disability. 

(6) Special disability leave shall be counted as 
duty in calculating service for pension and shall nol, 
except the leave granted under the provison to clause 
(b) of sub-rule (7), be debited against the leave account. 

(7) Leave salary during such leave shall, - 
(a) for the first 120 days of any period of such 

leave including a period of such leave 
granted under sub-rule (5),  be equal to leave 
salary while on earned leave, and 

(b) for the remaining period of any such leave, 
be equal to leave salary during half-pay 
leave : 

Prov~ded that a Government servant may, at his 
optlon, be allowed leave salary as in sub-rule (a) for a 
period not exceedlng another 120 days, and In the 
event the period of such leave shall be debited to his 
half pay leavo account. 

NOTE-Leave salary in respect of rpecir l  disabllily 
leave granted to a Government servant who ha8 ? 
rervlce under more than one Government may be 
apponioned between the Government accordance with 
the normal ruler. 

In the case of a per ron to whom the 
workmen'r Compensation Act. 1823 (0 of 
1823) applirr,  the amount of leave ralary 
payable under thrr rule shall be reduced by 
the amount of compensrtion payable under 
claure (d) of rub.rection (I) of rectbn 4 of 
the raid Act. 
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In the case of a per ron to  whom the 
Employees' State Insurance Act, 1948 (34 of 
1948) applles, the amount of leave -salary 
payable under thls rule shall be reduced by 
the amount of benefit payable under the said 
Act for the corresponding period. 

The provisions of this rule shall also apply- 

(ii) 

to a Civll Government servant disabled 
in consequence of servlce with a military 
force, If he discharged as unfit for furlher 
mllitary servlce, but Is not completely and 
parmanently lncapacltated for furlher clvil 
service; and 

to a clvll servant not so discharged who 
suffers a disablllty which is certified by a 
medical board lo be direclly attributable 
to his service with a military force. 

(b) In either case, any period of leave granted to 
such a person under mllitary rules in respect 
of that disability shall be reckoned as leave 
granted under this rule for the purpose of 
calculating the period admissible. 

Train~ng Course at the centres notified by the 
Government from time to time, be granted extraordinary 
leave by head of Department In relaxation of the 
provisions of sub-rule (2). 

(5) Two spells of extraordinary leave, If intervened 
by any other kind of leave, shall be treated as one 
continuous spell of extraordinary leave for the purposes 
of sub-rule (2). 

(6) The authority competent to grant leave may 
commute retrospectively periods of absence without 
leave into extraordinary leave. 

45. Sprc l r l  d i r rb i l l ty  I r r v r  for rcc ident r l  Injury 

(1) The provisions or Rule 44 shall apply also lo a 
Government servant whether permanent or temporary. 
who is dirabled by injury accidentally incured In, or In 
consequence of, the due pedormance of his offlc~al 
dutier or in conrequence of hi8 official porilion, or by 
illners incurred in the performrnce of any particular 
duty, which has the effect of increrring hi8 liability to 
illnos8 or Injury beyond the ordlnary risk attaching lo 
the clvil port which h r  hold&. 

(2) The grant of rpecial dlrablllty leave In ruch 
c a m  shall be rubjrct lo l h r  further conditionr- 

that thr  dirrblllty, H dur  to d l r e r r r ,  murt be 
cerllfird by r n  Authorirrd Mrdlcal Anandanl 
lo be directb due to the prdormrncr of the 
particulrr duty; 

that ,  if tha Qovernment r r r v r n t  ha6 
con l r rc t rd  ruch  dir rb l l l ty  durlng wrv l ce  
othrtwirr th rn  wnh r mllltrry forcr, It mu l l  
be, In the oplnlon of thr authority cornpotant to 
ranctbn l r r v r ,  rxcrptlonrl in chrrrctr r ;  and 
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that the period of absence recommended by 
an Authorlsed Medical Attendant may be 
covered in pan, by leave under this rule and 
In part by any other kind of leave, and that 
the amount of  special disability leave 
granted on ~ e a v e  salary equal to that 
admissible on earned leave shall not exceed 
120 days. 

46. Hospltal l r av r  

(1) The authority competent to grant leave may grant 
. hospital leave to- 

(a) Class IV Government servants, and 
(b)  such Class Ill Government servents whose 

duties involve the handling of dangerous 
machinery, explosive materials, poisonous 
drugs and the like, or the pedormance of 
hazardous tasks, 

while under medical treatment In a hospital or otherwise, 
tor illness or Injury If ruch illness or Injury Ir directly 
due to risks incurred in the course of their official duties. 

(2) Horpital leave shall be granted on the production 
of medical certificate from an Authorlsed Medlcal 
Attendant. 

(3) Hospital leave may be granted for such period 
as the suthortty grantlng it may conrlder necessary, on 
leave salary- 

(i) equal to leave salary while on earned leave 
for the flrst 120 days of any period of such 
leave; and 

( i ~ )  equal to leave salary during half-pay leave, 
for the remaining period of any such leave. 

(4) Hospltal ieave shall not be deblted against the 
leave account and may be combined with any other 
kmd ot leave which may be admissible, provided the 
total per~od of ieave, after such combination does not 
exceed 28 months. 

(5) (a) In the case of a person to whom the 
Workmen's Compensation Act, 1923 (8 of 
1923) applies, the amount of leave salary 
payable under this rule shall be reduced by 
the amount of compensation payable under 
clause (a) of sub-section(i) of sectlon 4 of 
the said Act. 

(b)  In the case of person to whom the employees' 
State Insurance Act, 1948 (34 of 1948) 
applies, the amount of leave salary payable 
under this rule shall be reduced by the 
amount of benefit payable under the said Act 
for the corresponding period 

(1) A Government servant servlng as an officer, 
warrant officer or petty officer on a Government vessel 
may, whila undergoing medical treatment for rickness 
or inlury, either on his vessel or In hosplal, be granted 
Iaave, by an authority competent to grant leave, on 

leave salary equal to full pay for a period not exceeding 
six weeks: 

Provided that such leave shall not be granted if a 
Government medical officer certifies that the Government 
servant Is malignering or that his Ill-health is due to 
drunkenness or similar self-indulgence or to his own 
action in wlfully causing or aggravating disease or injury. 

(2) A seaman disabled in the exercise of his duty 
may be allowed leave on leave salary equal to full pay 
for a maximum period not exeeding three months, ll the 
following condition8 are fuliilled, namely :- 

' 

(a) a Government ~ e d i c a l '  Officer must certity 
the disability; 

(b) the disability must not be due to the seaman's 
own carelesness or inexperience; 

(c) the vacancy caused by his absence must not 
be filled. 

(3) (a) In the case of a person to  whom the 
Workmen's Compensatlon Act, 1923 (8 of 
1923) applies, the amount of leave salary 
payable under thls rule shrl l 'be reduced by 
the amount of companration payabla under 
clause (d) of sub-section (1) of Section 4 of 
the sald Act. 

(b) In the ca re  of a per ron to whom the 
Employees' State Insurance Act, 1940 (34 of 
1948) applies, the amount of leave salary 
payable under this rule shall be reduced by 
the amount of benefit payabla under the said 
Act for the corresponding penod. 

Tribal Farmars 

808. SHRI MANIKRAO HODLYA GAVlT : Will the 
Minister of RURAL AREAS AND EMPLOYMEN? be 
pleased to state : 

(a) whether the Union Government have sought 
report from the State Government of Maharashtra 
regarding the cases of indebtedness and settlement of 
the persons involved particularty the tribal farmers of 
the State; and 

(b) U so, the details thereof and relief provided to 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI 
CHANDRADEO PRASAD VARMA) : (a) No such report 
has been called by the Union Government from the 
State Government of Maharashtra. 

(b) Question does not arise. 

DRD A 

809. DR. JAYANTA RONGPI , Will the Minister of 
RURAL AREAS AND EMPLOYMENT be pleased to state 

(a) whether DRDA functions are antrusted to Z~ la  
Parishads and Autonomous Councils in certaln States, 
and 


